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NOTES. 
REVENUE MISCELLANEOUS-A, MARCH 1907. 

Nos. 1-4. 

M.odification of Rule 30 of the Rules framed under the Indian Mines Act, VIII of 
1901, regarding Mine Managers and their certificates. 

FROM THE. UNDER-SECRETARY TO THE GOVERNMENT OF INDIA, DEPAltTMENT OF ,COMMERCE AND 

INDUSTRY, No. 895-909-~2 DATED THE 26TH JANUARY 1907. 

Amendment in Rule 30 of the Rules framed under the Indian Mines Act, VIII 
of 1901, regarding Mine Managers and their certificates. 

U nder-Secreta,ry, 
.... ""_ .... ,_ A J Necessary addition has been made in the copy of India's Notification 

19~1N,g:: r.8:~ Ul ~,,,)Y., =,&110., , une No. 2968-82, dated the 21st April 1906*. 

India's Notification of the 26th January last may be repnb~ed in the next week's gazette 
. . . and copy of it may be forwarded to all Commissioners of Divisions, 

14lN~:' f-g: 2tnR.ev., Miso., A, June as was done in tile case of the Government of India Notification of 
, 21st April1906t. 

Cha.ndra Kisor-1st Febl'UaTJ' 1907. 

S. N. B.-1st F'ebruary 1907. 
Chief Seeretazy I 

Yes. 
1st; .Pel:mmry 1901. 
~ Fehmary 1907. 

C. TINDALL. 

P. C. LYON. 

[To aD. Commissioners of Divisions, Eutem Bengal and Assam, No. 1053·57C., dated the 4th February 1907.] 

[Notification No. ll4OC., dated the 7th February 1907, published in the Ea.stern Bengal and Assam Gazette of 
the 9tb February 1907. ] 
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No. 894-82. · , 

GOVERNMENT OF. INDIA. 

DEPARTMENT OF COMMERCE AND INDUSTRY. 

GEOLOGY AND MINERALS. 

J:. 

NOTIFIOATION. 
: . , 

; '''' 

,. lJated Oalcutta, the 26th January 1907. 

IN exeroise of the power conferred by section 20 of the Indian Mines Act., 
1901 (VIII of 1901), the Gov·emor-General in Council is pleased to direct that 
for the last sentence in rule 30 of tlle rules regarding Mine Managers and 
their certifkates, published with Notification No. 29613-82, dated 21st April 
1906, the fonowing shall be substituted, namely :-

'.'Every regulation made by the Board under this rule shall be published 
in the local offioial gazette, and except as regards examinations 
held before the end of January 1907, no such regulations shall 
take e~e~t until six; ,~~t~ Fom the date on which it was :first 
so pubhslled." . I. , . ' .. . . 

' " W. L. HARVEY, 
, Secretarg to the GO'IJernment of India. 

N os. 895~909-82. 

A COpy is forwarded to the Governments of Madras, Bombay, Bengal, the 
United Provinces, the Punjab, Burma, Eastern Bengal and Assam, the 
Honourable the Chi.ef Commissioner of the Central Provinces, the Chief 
Commissioner of Coorg, the Chief Oommissioner of Ajmer-Merwara, the HonourM 

able the Agent to the Governor-General and Chief Commissioner, North-West 
Frontier Province, and the Honourable the Agent to the Govemdr-General in 
:Baluchistan, for information. ' 

Railwav Board 

By order, etc., 

M. M. S. GUBBAY, 
Offg· Under-Secg. to the Govt. of Ind:;,a,. 

G. I. C. P.O.-No. 2423 C. & L-26·1·1907.-889.-H. R. 
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2 GOVERNMENT OF EASTERN :BENGAL AND ASSAY, MAROR 1907· 

R.-M:.3. Modification of Rule 30 of the Rules framed under the Indi&ll Mines Act, VITI of 1901, rega.rdln~ Mine 
Managers ana their' certificates. . 

No.3. ' 

No. 1053-570." date4 Shillong, the 4th February 1907. 

Memo. by-The Under-Secretary to the Government of ,Eastern Bengal and Assam •. 
• J 

Copy of Notification No. 894-82, dated the 26th Januaxy 1907, issued by the 
Government of India in the Department of Oommerce and Industry, forwarded to a.ll 
Commissioners of Divisions, Eastern Bengal and Assam, for information. 
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1''', 7tk February 1907. 

No. 1140 C.-The following Notification by the Government of India in the Department of 
Commerce and Industry is republished for general information:-

No. 894-8~, dated Oalc-utta., the 26tk January1907.-GeoZogy and ll1inerals.-In exercise of the 
power conferred by Section 20 of the Indian Mines Act, 1901 (VIII of 1901) the Governor 
General in Council is pleased to direct that for tbe last sentence in Rule 30 of the rules 
regarding Mine Managers and their certificates, publislled with Notification No. 2968-82, 
dated the 21st April 1906, the following shall be substituted, namely:-

"Every regulation made by the Board under tills rule shall be published in the local official 
gazette, and except a.s regards examinations held before the end of January 1907, no such 
regulations shall take effect until six months .fram the date gn which it was first so 
published." 

P. C. LYON, 

Cltief Secretary to tae Government of Eastern Bengal and ..1&3am. 
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